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Um  of PrwMTvalivM and Coieuni in 
Food

201. SHRJP.R.KUMARMANGALAM: 
WiH the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherGovernmentareawarethat 
njany preserv«rtives and colouring matters 
Which are added during food processing are 
toxic in nature;

<b) if so, the list of those preservatives 
and colouring matters which havebeenfound 
to be toxic and have been banned;

(c) whether any guidelines have been 
issued to obtain prior clearance before us
age of these presen/atives and colouring 
matters?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILMANI 
ROUTRAY): (a)to(c). Prevention of Food 
Adulteration Act, 1954 and Rules 1955 
prescribe the list of permitted preservatives 
and colours to be used in specific food Herns 
upto a specified limit. Use of these permitted 
presen/atives and colours upto the prescribed 
'limit is safe from health point of view.

Use of any other chemical as preserva
tive and colouring matter other than those 
permitted under Prevention of Food Adul
teration Rules, 1955, is prohibited. More
over, on the basis of advice of experts, the 
Ministry of Health and Family Welfare has 
decided to ban three synthetic colours out of 
eleven synthetic colours permitted at pres
ent, namely “Amaranth", Fast Red ’E”  and 
Green ‘S’.

Collaboration with Cuba to Manufacture 
Medicine for l̂ ucoderma

202. SHRIP.R.KUMARAMANGALAM;
WIH the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a frfant to manufaclur« 
medicine for treating Leucoderma is pro
posed to be set up in colialx>ration witft 
Cuba;

(b) if so. whether scientists at F^D 
iadx>ratories such as CDRi, Ludtnow had in 
the past worited on the same cure and found 
this to be unsatisfactory; and

(c) if so, whether Government have 
can-ied out any controlled clinical trials to test 
the efficacy of this ‘Cure’ before going In for 
foreign collaboration?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). No. Sir. However a 
protocal signed with Cuba, interalia, envis
aged collaborations in the field of traditional 
Medicines/Medicinal plants (the area of col- 
lalx>ration being Leucoderma). The Central 
Council for Research in Unani Medicine is 
the Indian Agency identified for the purpose.

Anwndment to Contract Labour (Regu* 
iation and Abolition) Act

203. SHRIP.R.KUMARAMANGALAM: 
Will the Minister of LABOUR AND WEL
FARE be pleased to state:

(a) whetherthe Contract Labour (Regu
lation and abolition) Act, 1970 provides for 
abolition but not for regularisation or absorp
tion Of the contract labour and this situation 
renders many unemployed; arid

(b) if so, the remedial measures pro
posed to be taken in this regard?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir. The Contract Laiiour (Regula
tion and Abolition) Act, 1970, is meant to 
regulate the employment of contract labour 
in certain establishments and to provide for 
its abolition in certain circumstances and for



217 Writtsn Ans¥ms PA^)SA6,m^iSA^<A) W rHt«nAnswa» 218

matters connected therewith.

(b) At present, no amendment of this 
Act is under consideration.

More Funds for Teesta Barrage Pro]ect

204. SHRI CHITTA BASU; Will the 
Minister of WATER. RESOURCES be 
pleased to state:

(a) whether West Bengal Government 
has approached Union Government for allo
cation of more funds for the speedy and early 
implementation of the Teesta Barrage Proj
ect; and

(b) if so, the reaction of Government 
thereto’

THE K/IINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) The Chief Minister has been replied 
advising him to send a formal proposal to the 
Planning Commission.

Closed Jute Milfs

milts is the subject of the concerned State 
Government. However the Central Govern
ment have initiated a number of measures 
for the modernisation and diversification of 
the Jute Industry. These steps have been 
initiated to review demand in the domestic 
market and for exports. Some of the meas
ures are as follows:

1. Establishment of the Jute Mod
ernisation Fund for the moderni
sation and rehabilitation of jute 
mills.

2. Establishment of the Jute Spe
cial Development Fund for im
proving jute agriculture, research 
and development for diversifica
tion, schemes for the benefit of 
workers improvement of infras
tructural facilities like construc
tion of godowns etc.

3. Enactment of the Jute Packag
ing Materials (Compulsory use 
in Packaging Commodities) Act 
1987 for compulsory packing of 
certain commodities in jute pack
aging materials.

205. SHRI CHITTA BASU: Will the 
Minister of TEXTILES be pleased to state:

(a) the number of Jute Mills ckssed till 
date and employees and workers rendered 
jobless as a result thereof; and

(b) the steps taken or contemplated to 
re-open the closed and tocked out jute mills?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). The number of Juta Mills presently 
Closed is 9, affecting a total of 21680 work
ers.

4. Exemption from Customs Duty 
on certain specified items of jute 
machinery/accessories for mod
ernisation.

5. Enhanced cash Compensatory 
Support for export of jute goods.

6. Introduction of External Market 
Assistance Scheme for the ex
port of jute diversified products.

7. Introduction of an Internal Mar
ket Assistance Scheme for the 
Introduction of jute diversified 
products in the internal market.

The reopening of cbsed and locked out 0. A major thrust to diversify into


